IN THE CENTPRAL ALMINISTRATIVE TRIBUIIAL , JAIPRUR BEENCH, JAIPUR,
02 523/94 Datz of order 29,.8,95 -

Lals Ram £/o0 Shri Chain Sukh by casta Jatav resident of
42€, Devi Wagar, MNew Sanganzr Road, Sodala, Jaipur,

lst amplay=d as 3r., Assistant Enginzzy (Transmission
Planning) ¢ o th: T.D,E. Bhilwzra Tzleyraph Divisicn,
Bhilwara, '

tee Appl icant.
VERSUS
L. Th2 Unicn of India through Secretarj, Departrant

) of Teliccmmunication, 3anchar Bhawan, 20, Achok
e Road, New Delhi,

2, The Chief Gensral Manager, Rajasthan Telzcom Circlz,
Sardar Patezl Marg, C-3cheme, Jaipur.
3. The Goneral Manager, Toclecom District, M.I., Road,
Jaipur,
see Responeents.,
LN

Hon'Lile Mr. ¢,F. Sharmz, Mawber (Adninistrative)
Hon'ble Mr, Rattan Prakash,:%?mbara(Juﬂicial)

For the Applicant eee Mr. 5, Kumar.
For the Respondédents cee ir, V.8, Gurjer
O RDER

(PEF. HOM'BLE MR. O0.P. SHARMA, MEMBER (2D INISTRATIVLE)

7 In this application u/fs 19 of the Administrative

&7
Tribunals act, 1985, Shri Laluy Ram has prayed that the

respondznts may be dirsctad to release all the withheld
/retirementé dues as wention2d in paraz 4(10) of the
application and also regularisz the period of:the
applicant's absznce from,$.3.91_£3 2342.91 as waitiﬂ‘
period for posting ordesra,. 38 cpent on duty §erio§j§nd
tﬁe peiciod from 17.2.92 to 26.2.92,as_duty‘pefbad reing
the joining time allowsd by the Department, wiﬁh all

consequential benefits,

2, We have hecard thz learned counsel forthe parties
and have gone through the matzrial on record, The learnad
counzel for the respondents stated during the arguments

(That the period of absepnce from duty of the applicant has
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been treated as 1z ave period vide order dated 31,1,.95
referrad to in para_l, page 2 of the reply. Thereafter
payment of R, 62,196/~ has boen made to the applicant
baing the commutz& value of porsion,. According to the
learnz=d counsel for the responédantis, ths appli”ant should
have.no further griszvance in r2gard to the treatment of
the pzriod of absence as also the payment of retirement
bensfits, Ths t:eatﬁent of the pericd as joining tims
will hzvs no impact on the retirement benz=fits of th=
applicant, The lzarned counszl for th:s applicant states
that if any furthsr grisvane? in this regard.remﬁiné, tha
applicant chould e allowed the-lierty to file a £r=sh
applizaticn, Accordingly aft@r_hearing tlhie ocounsel for

the parite

]

, W= Jdismiss thiz application at the admizsion

-

tage with the nbservation that if the applizant has =2till

(9]

any grizvance with regzrd to the praysres made in this

Pplication.
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applicztian, he is at libsrty to
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(RATTZN PRAIASH) .
MEMBER(J) ~ MEMBER(A)

AHQ.




